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The petitioner has filed a petition challenging the
validity of the 79th Constitutional Amendment
Act, 1999, which altered Article 334 of the
Constitution to allow reservations to the Anglo-
Indian community, Scheduled Castes, and
Scheduled Tribes in the Lok Sabha and State
Legislative Assemblies. 

The provision was initially supposed to operate
for ten years. Nevertheless, further amendments
extended the reservations for the SC/ST
communities to 80 years and for the Anglo-Indian
community to 70 years..

Background:



The Petitioner contended that the afore-
mentioned Amendment violated Right to
Equality under Article 14 of the Constitution
because it repeatedly extended restricted
reservations, which undermined everyone's
ability to have equal representation and also
deprived them of their democratic rights.

On 2nd September, 2003, the Division Bench of
Supreme Court referred the matter to a 5-
Judge Constitution Bench. 

https://main.sci.gov.in/jonew/bosir/orderpdfold/139536.pdf


Does the extension of the reservation period for
SC/STs and Anglo-Indians from 50 years to 60 years
under the 79th Constitutional Amendment violate
the Right to Equality?
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